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1. The Chief General Manager,
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Govt.of India, Hyderabad.
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Dept.of Tblecommunications, Govi.of India,
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Josa s Sub Division,

3. The sub Liyisional Officer,
Lept.of ézaecommunications,'Karimnagar Dist.
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Fer the Applicnét: Mr. P.Naveeh Rao, Advocate.
For the Respondents: Mr, K - QQ\M(AJA) Addl.cGscC,
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THE HON'BLE MK,H,RAJENDRA PRASAD s MEMBEF: ( ALMI )

" The Tribunal made the follawing @rder: -

At the reguest ef. Bir.K.ngwj. learnegd
for the respondents, the case may be listed after two we

enable him to file an approp%iate'reply. .fe ®aives the

List,it oh 15-10-97,

If any-wotk is available in the meanwhile and i
applicant is willing he shall be engaged.
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The Chief General Manager,
Telecommunications, A.P.Circle,
Lept,0f Telecommunications,
Govt.of India, Hyderabad.

The Idstrict Telecom Eigineer,

Karimnagar Iist.
Rept.of Telecommunic ations, Govt.of Incgia,
Karlmnqgarul. .

The Sub Divisional Officer, Telecom, OJ&tlobi
Sub Livision, Dept.of Telecommunicatlonu.
KEpt.Of Telecommunications Karimnagar-List,

One copy *o Mr. P.Naveen Rao, Advocate, CAT.Hyd,

One copy to Mr. ' QQOW&QvﬁAj Addl.CGSC. PAT. Y3

Gne spare copy.
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